eother Third World countries 100. it does not
matter which country they are taken to. They
may be taken o diffarent countries. What
matiers is that such young girls are being
forced %0 becoma slaves, and being used for
all kinds of immoral purposes. What is ex-
posed through this? It is the acute economic
disiress which forces parents to sell their
chikiren.

in this respect, | would also like to make
another point, namely, the Social Wellare
Board in the State has a function here. What
was the State Social Welfare Boardin Andhra
Pradesh doing when such cases were hap-
pening? {interruptions) Anyway such things
happen. The Social Welfare Board has to be
activated because what is going to happen
there to this girl now, that is the most impor-
tant thing. Now, she is’in Nari Niketan. But
aftar. this, what will happen to
hér?gnterruptions) i she goes back to her
pafents, she stands ina danger of being sold
again. So, insuch cases, unless the Govem-
ment sieps in, unless the State steps in,
unless the voluptary organisations step in,

nﬂl‘ngmhadom. In this particular case, - -

the AIDWA, the Democratic Women's Or-
been attending the case. But Iwould request
through you the Govemment to get in con-
tact with these women's oiganisations and
$60 what can be done about the rehabilita-
“tion of the girl. {intemuptions)

SHRIMATI BASAVA RAJESWARI
(Bellary): Sw, what has appearad in the
newspapers is partectly commect. it has ap-
peared yeslerday and today also. This is
going on repeatedly since a long time. Very
big people are operating in such kind of
things in india.

We have been toid that there is a big
racket. They are using these girls for im-
moral pusposes by sending them to Middle-
East countries.-Thesefore, the Social Wel-
{are Board is an institution which can prevent
& Through such institutions, these things
can be prevenied. Therefore, such rackets
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should be immediately located and punish-
ment given 10 them. However big a person
may be, however politically important he
may be , if he is involved in such things, he
must be severely punished. Such things are
going on, in this country. We are against this
kind of instances. Such activities should be
curbed. Even after 40 years of independ-
ence we are ashamed 10 hear such things
going on in this country. {interruptions)

MR. CHAIRMAN. No further discussion
nNOW. (bmm Now let us go 1o the next
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[Englsh]

Ancient Monuments and Aschasological
Sites and Remains (Amendment) Rules,
1991, Annual Report and Review on the
working of Indian Ceuncii of Historical
Ressarch, New Delhi for 1960-80 sic.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBR
SINGH): Sir, on behalf of Shri Arjun Singh, |
beg 1o lay on the Table—

(1) A copy of the Anceint Monu-
ments and Archaeological Sites
and Remains (Amendment)
Rules, 1991 (Hindi and English
varsions) published in Notifica-
tion No. G.S.R. 90 in Gazette of
india dated the Sth February,
1991 under sub-section (4) of
saction 38 of the Ancient Monu-
ments and Archaeological Sites
and Remains Act, 1958. [Placed
in Library. See No. LT-35291)

(2) (i) A copyofthe Annuai Re-
port (Hindi and English
versions) of the Indian
Council of Historical Re-
search, New Delhi, for the
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year 1989-90 along with

Audited Accounts.

(ii) Acopyofthe Review (Hindi
and English versions) by
the Government on the
working of the Indian Coun-
cil of Historical Research,
New Dehi, for the year
1989-90. [Placed in Library.
See No. LT-353/01)

(3) A copy of the Annual Accounts
(Hindi and English vetsions) of
the Central institute of Higher
Tibetan Studies, Sarnath, for
the year 1989-90 together with
Audit Report thereon.

(4) Astatement (Hindiand English
versions) showing reasons for
delay in laying the papers
mentioned at (3) above. [Placed
in Library. See No. LT-354/91]

{5) A copy of the Annual Accounts
(Hindi and English versions) of
the Aligarh Muslim University,
Algarh, for the year 1589-90
together with Audit Report
thereon.

(6) A statement (Hindi and English
versions) showing reascns for
delay in laying the papers
mentioned at (5) above. [Placed
in Library. See No. LT-355/91]

Review on the working of and Annual

Report of National Scheduled castes and

Scheduled Tribes Finance and Develop-

mant Corporation, New Delhi for 1989-90
otc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): On behalf of Shri Sitaram Kesri, |

beg 1o tay on the Table—
(1) A copy each of the foliowing
papers (Hindi and English ver-
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section 619A of the Companies
Act, 1956:

(i) Reviewbythe Government
on the working of the Na-
tional Scheduled Castes
and Scheduled Tribes Fi-
nance and Development
Corporation, New Delhi, for
the year 1989-90.

(i) Annual Report of the Na-
tional Scheduled Castes
and Scheduled Tribes Fi-
nance and Development
Corporation, New Dethi, for
theyear 1989-90 alongwith
Audited Accounts, and
comments of the Comp-
troller and Auditor General
thereon.

(2) Astatement (Hindiand English
versions) showing reasons for
delay in laying the papers
mentioned at (1) above. [Placed
in Library. See No. LT-356/91}

Reviews on the working of and Annual
Reports of Hospital Services Consuitancy

Corporation (india) Ltd., for 1988-90 and
Medical Council of india for 1988-89 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDHARTHA): | beg to lay on the Table—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 — '

(i) Reviewbythe Government
on the working of the
Hospital Services Consul-
tancy Corporation (India)
Limited for the year 1989-
90.

(i) Annual Report of the Hos-



